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04 08 2017- C.P.No.314/KB/2017 — Kishore Kumar Sen Vs. Diana Cinetone Pvt.
Ltd. & Ors.

ORDER

Ld. Lawyers on behalf of the petitioner(s) as also respondent(s) 1 to 4 are
present. They have filed their Vakalatnama and prayed for some time to
file their reply. Heard, prayer is allowed. They are given 15 days' time to
file their reply with a copy to the petitioner and another 10 days’ time is

given to the petitioner for filing rejoinder with a copy to the respondent(s).

Fixed on 01.09.2017.

MANORAMA KUMARI
MEMBER(J)



